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O R D E R 
 

11.09.2019   -   The list of dates and events in the form of compilation filed by 

the learned counsel for the appellant is taken on record. 

2. After hearing learned counsel for the parties for a while we find that apart 

from other grounds raised the notice dated 21.5.2019 issued by Shri R. Ravi, 

Director (who figures as Respondent No.2 in the original appeal) notifying the 

date of proposed Meeting on 8th June, 2019 is contrary to the statute in as much 

as the same does not comply with the mandate of Section 101 of Companies Act, 

2013 providing the notice period of not less than 21 days’ and the same cannot 

be supported.  This is an irregularity which goes to the root of the matter 

rendering the conduct of meeting, resolutions passed and all actions taken 

nonest.  In view of this position we may have to set aside the notice and all 

consequential acts ensuing in pursuance thereof which may necessitate revival/ 



 

 

restoration of appeal.  At this juncture Mr. Abhijeet Sinha, Advocate wants to 

seek instructions. 

3. List the appeal on 27th September, 2019. 
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